
26 i Written Answers MARCH 30, 1981 Written Answers 26$

would be technically feasible to cons-
truct Upper Bhadra Dam?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI): (a) to (d) The infor-
mation is being collected and will be 
laid on the Table of the House.

Bhadra Dam

5663. SHRI D. M. PUTE GOWDA: 
Will the Minister of IRRIGATION be 
pleased to state:

(a) whether it is a fact that the 
channels of existing Bhadra Dam are 
not able to feed the planned ayacut 
itself;

(b) whether it is also ^  fact that 
rare variety of timber and plantation 
worth more than 100 crores is going 
to be submerged if this scheme is 
implemented; and

(c) whether Government propose 
to take necessary steps to consider the 
above facts before implementing the 
scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z. R. ANSARI); (a) No, Sir. The 
Government of Karnataka have repor-
ted that the existing canals under the 
Bhadra Project are designed to carry 
the discharge required for its own 
ayacut.

(b) The referenc is presumably to 
the Upper Bhadra Project. The Gov-
ernment of Karnataka have intimated 
that detailed surveys of submersion 
area under the Upper Bhadra Project 
are yet to be done.

(c) The State Government have 
also intimated that they will take 
necessary steps to consider the above 
fact before taking up Upper Bhadra 
Project.
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Unauthorised construction in the 
Shopping Centres of Delhi

5666. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) whether Government are aware 
that certain persons have made un-
authorised constructions in the shop-
ping centres like Bhagirath Palace. 
Chawri Bazar area, Sadar Bazar area 
in Delhi;

(b) if so, the action taken against 
them; and

(c) the steps taken to ensure that 
unauthorised constructions are not made7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH); (a) Yes, Sir, as reported by 
the Municipal Corporation of Delhi.

Ob) and (c) the Municipal Corpora-
tion of Delhi has stated that action has 
been taken in all such cases as Per 
the Building Bye-laws and that the 
unauthorised constructions have been




